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MR. SPEAKER : Every time he goes 
<>n with this type of suggestion, which 
is very bad, and then he tries to involve 
himself in argument .... 

SHRI JYOTIRMOY BOSU : No 
arguments, Sir. 

SHRI RAJ BAHADUR : I only 
plead with you that this should not be 
treated as a precedent. I hope that this 
will not create of precedent ~~raT 'i€[T 
~ f'fi Cfi(1f'{ 'i'l>~a- l:f'fi?<:f ~ ~l1Hf ~"'T 
~'ii~'if '<iT~~ Q:t I 

P>fi atz~ f<i~T~t OI'Tiifql:f\' : ~11 a) 
WPl ~ <Tif lt ~f!!l ~{(1<fi 'i:.ff~~ f I 

MR. SPEAKER : I was also worried 
about it. It has been made clear in 
this House that it will not be a prece-
dent. I am postponing it, because the 
calling-attention-notice is. being deman-
ded for tommorrow. It will not be trea-
ted as a precedent. 

, SHRI K. NARAYANA RAO (Bo-
billi) : On a point of order. It is con-
ceded that the bon. Minister has the 
right to make a statement. Now, we 
are taking in terms of propriety ..... . 

MR. SPEAKER : It is not even pro-
priety, but it is just accommodation of 
the Opposition. It is not even propriety, 
but it is just a question of accom-
modating them. I am sorry I had used 
the word 'propriety'. I shall substitute 
it by 'accommodating'. 

SHRI K. NARAYANA RAO : I am 
using; your own words, Sir. You have 
.given us to understand that the bon. 
Minister can make a statement in the 
other House, and therefore, he need not 
make a statement here. If a similar 
objection is taken in the other House 
also, then he will be prevented from 
making the statement with the result 
that the main object would be defeat-
ed . . ... . 

SHRI JYOTIRMOY BOSU : He is 
undermining the Speaker. We have to 
come to your rescue .... 

MR. SPEAKER : I know how much 
they are coming to my rescue. 

SHRI K NARAYANA RAO : If a 
similar objection is taken in the Rajya 
Sabha, he will be prevented from mak-
ing a statement there also. 

MR. SPEAKER : Please rest assured 
that we will will look to it properly. It is 
not only because some membe:rs say it, 
I also believe that it would be much 
better if members have an opportunity 
to ask ques~ions. We have made 
it clear that this is not a question 
of propriety nor of precedent; it is just 
a question of accommodating the views 
expressed by the Opposition. 
12.26 hrs. 

MINES (AMENDMENT) BILL 
EXTENSION OF TIME FOR PRESENTATION OF 

REPORT OF JOINT CoMM'lTTEE 

SHRI A. P. SHARMA (Buxar) : I beg 
to move : 

"That this House do extend upto 
the last day of the next session, the 
time for the presentation of the 
Report of the Joint Committee on 
the Bill further to amend the Mines 
Act, 1952. " 

MR. SPEAKER : The question ts : 

"That this House do extend upto 
the last day of the next session, the 
time for the presentation of the 
Report of the Joint Committee on 
the Bill further to amend the Mines 
Act, 1952". 

The Motion was adopted 
12.27 hrs. 

UNTOUCHABILITY (OFFENCES) 
AMENDMENT AND MISCEL-

LANEOUS PROVISION 
BILL 

EXTENSION OF TIME FOR PRESENTATI0:--1 
OF REPORT OF JOINT COMMITTEE 

SHRI R. D. BHANDARE (Bombay 
Central) : I beg to move : 

"That this House do extend upto 
first day of the • last: week of the 
next ~ession, the time for the pre-
sentatiOn of the Report of the Joint 
Committee on the Bill to amend the 
Untouchability (Offences) Act 1955, 
and further to amend the Represen-
tation of the People Act, 1951 ". 

"'lt ate~ f<fqT~t <I'T;;rt{lf) : t lOfTRlf"{) 
l:f6 e"'T;;r ~rif Cfit +rt<r Cf<rT CfiT "''T ~r ~? 
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v r  v? ^ r f  v n w  ?r$f t o i  | i  ** fa frr*
* r  *fefna 11  r e  f r o  ^  v r w
3  t a r  t o r  w r  T f  r wr tffr * r y  « w t  
* t  f a g^rrjfe a p ^  i f  * h r  t o r  w  t 
v r  tor % v& ym x  t
arV arw t o  3?r*rt S m  «yw * r* f*  
t& |  % to  w  < r̂r?f? «r$€l ^ r  fW ts 
arft $  $ t  ?> T^y 11

Matter Vmbr JM* W 19*

These Are the two places for ttoCom- 
mlttee meeting*. I ao not mind it, for, 
the climate fo good. But ft will <xmvert 
the entire Parliament Into a mobftfc Pa
rliament

MR. SPEAKER : So far as yon ai» 
concerned, we will ace that you go to 
Srinagar and Goa! (Interruptions) I  
shall put the motion to the House. The 
question i s :

sft «H£TOV { $ * T 0  
*r<rr arr fc i t w j f t o r
t f t i to q s a  t  arr s *  afa
*T* <T&waft <TC to fT  f a n  3TT 1

MR. SPEAKER : My experience for 
some time past has been that there is 
not a single Committee which does not 
ask for extension of time. Once or 
twice it is all right, but not every time. 
There are many Committee which want 
my permission to go out of Delhi to get 
some very important information here 
and there. If they do not go out, y<w 
will ask why they did not go out and 
collect information on the spot.

SHRI DINEN BHATTACHARY- 
YA (Serampore). Consultative Com
mittees also go ou t

SHRI JYOTIRMOY BOSU (Dimond 
Harbour) : The Rajya Sabha Housing 
Committee went out sight-seeing.

MR. SPEAKER : Housing Commit, 
tees of States come here also.

SHRI ATAL BIHARI VAJPAYEE : 
I met the member of a State Assurances 
Committee in Got.

MR. SPEAKER : There are a number 
of assurances which have to be attended
to.

SHRI S, M. BANERJEE (Kanpur) : 
We have no objection. Unfartnnately, 
whenever I am a member ol a Select or 
other Committee, they do not go oat. 
B u t l f in d th a t j m  Cwnmfiaw are
flQ«Q$ WBt lOO fTOCgMliny* W Bniw|Wf
Banprtons etc.

“That this House do extend up to 
the first day of the last week of the 
next Session, the time for the pra- 
sentation of the Report of the Joint 
Committee on the Bill to amend 
the Untouchability (Offences) Act, 
1955 and further to amend the 
Representation of the People Act, 
1951”

The motion was adopted.

MATTER UNDER RULE 377
Press REPonr re. Newspaper Com

panies

Bill, 1972

SHRI JYOTIRMOY BOSU (Dimond 
Harbour) : Sir, under rule 377, I wish 
to raise the following.

In the Part II Bulletin dated 24th 
July, 1972, para 735, Item No. 50 men
tions about the introduction of the News
paper Companies Bill, 1972, that is, a 
Bill to provide for diffusion of press 
ownership. The footnote further states 
that some of the Bills included for in
troduction may be taken up for conside
ration if time permits. 1 was a  little 
surprised to see tn the press yesterday 
that the proposed Bill for diffusion eft
ownership of newspapers is not likely to 
be introduced in the current session of 
Parliament, although this has been men
tioned in the above-mentioned Part U  
Bulletin. One explanation given for the 
delay is that Mr. I. K, Gujral has taken 
charge of the Ministry very recently and 
needs time to study the report oo the 
diffusion issue.

My reaction to this is that instead of 
making a statement on the fioor of the 
House* seeking approval of withdrawal 
*  * » p « t n *& ***, 
p r n  735* the Government has«6<*ea*&

the House is k  s«ifcrtL


